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Abstract of the Proceedings of the Council of the Governor General of India,
asscmbled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliument 24 § 25 Vie., cap. 67.
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Tho OCouncil met at Government House, 8imla, on Wednesday, the 20th
September, 1882.

PRrRESENT:

N

His Excellency the Viceroy and Governor General of India, K.G., @.M.S.I.,
G.ALLE., presiding.

His Honour the Licutenant-Governor of the Panjib, x.0.8.1., C.I.E.
His Excellency the Commander-in-Chief, 6.c.x., C.L.E.

The Hon’ble J. Gibbs, ¢.s.I., C.I.E.

Major the Hon’ble E. Baring, Rr.A., €.8.I., C.I.L.
Lieutenant-General the Hon’ble T. F. Wilson, ¢.B., C.I.E.

The Hon’ble C. P. Ilbert, c.1.E.

The Hon’ble 8ir 8. C. Bayley, K.c.s.I., C.I.E.

The Hon'ble T. O. Hope, C.8.I., C.LE.

The Hon’ble C. H. T. Crosthwaite.

The Hon’ble W. O. Plowden.

UNIVERSITIES DEGREES BILL.

The Hon'ble MR. Ginss moved for leave to introduce a Bill to provide
for the granting of Honorary Degrees by certain Universities. He said :—

¢ It will be in the recollection of the Council that the Calcutta University,
by an Act passeld in 1875, has the power to grant honorary degrees. This
- Act was put through the Council, the standing orders having been suspcnded
for the purpose, at a meeting held on the 14th December, 1875. The
specches reported on the occasion were those of the Hon’ble Mr. Ilobhouse
and Lord Northbrook, the then Viceroy, and the object of passing the Bill
through the Council thus speedily was to enable the University to confer upon
Tlis Royal Iighness the Prince of Wales, who was then in India, the honor-
ary degree of a Doctor of Laws.

¢ It has now been decided, with regard to the Bill constituting the Panjih
University, that that University also should have the power of conferring
the honorary degree of Doctor of Laws. This being the case, there remains



8U6 DERKRIAN AGRICULTURISTS RELIEP.

the two older Universitics, thoso of Madras and Bombay, who have not this
power, and it is considered advisablo that it should be conferred -on them.
With that object I have to ask for leave to introduce a Bill; the details
of tho measure will be considered after consulting the Calcutta and the other
two Universitics.” - "

Tho Motion was put and agreed to.

PANJAB UNIVERSITY BILL.

The ITon’ble M. Ginns also presented the Report of the Seclect Com-
mittee on the Bill to establish and incorporate the University of the Panjéb.

DEKKITAN AGRICULTURISTS’ RELIEEF ACT, 1870, AMENDMENT
BILL.

The Hon’ble Mnr. Hore moved that the Bill to amend the Dekkhan
Agriculturists’ Relief Act, 1879, be referred to a 8clect Committee consisting
of the ITon’ble Messys. Gibbs and Ilbert and the Mover.

. The Motion was put and agreed to.

The Council adjourned to Thursday, the 5th October, 1882.

D. FITZPATRICK,

BIMra ; :
} Secretary to the Government of India,

The 20tk September, 1882.
Legislative Department.
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